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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
© PRINCIPAL BENCH, NEW DELHI
Orlglnal Apphcatlo_n No.473 of 2022 (PB)

. ...Applicant
v

State of Tamil Naduand Ors.

...Respondents

REPORT FILED BY THE
DISTRICT COLLECTOR VILLUPURAM

LC. Palam S/o Thn‘u T. Chtnnathambl Hmdu aged about 52 years, and

discharging the dutles of the Dlstrlct Collector and District Magrstrate

VrIlupuram Dlstnct do hereby solemnly afﬁrm and sincerely state as

follows:-

1.

District wwoi‘mtamat 57“"tgmaer R A COLLE
Tamiinady Poliution Control Board SRR E ety
~ Villupuram - 605602, S WILUPFURAM

I am the District Collector, Villupuram, and filing this Report on behalf

of the -Responaents’nistﬂct cblieétdr Villupuram and as such I am well

acqualnted with the facts of the case from the records.
It is respectfully subnntted that the present apphcat1on is registered
based on fa‘ complamt recelved by e -mail by one

Mr GopalChmnaMudalyar Chavady, V111upuram against violation of

_Coastal Regulatlon Zone (CRZ) Notlﬁcatron in their village as within

the area of 10 metres so many prlvate beach hotels are running, new

bu11d1ng constructron is gomg on and so many lands have been

| purchased for prlvate hotels and guest houses

It 1s respectﬁllly submltted that V1de order dated 15.11.2022, this

_Hon’ble Tnbunal 1mp1eaded the answermg respondent as 3"

_Respondent among the other respondents dlrectlng to file reply/response
w1th1ntwomonths - B |
It is respectﬁ.ﬂly subrrntted that thls Hon ble Tribunal also directed

notices to be served on Respondent nos 5 to 9 - PrOJect Proponents
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through District 0011ec£or:'--vﬂ1'ﬁ§u£ara and for this purpose notices
issued to the Project Pr0ponents be sent to the D1strlct Collector -
Villupuram by e-mail for gettmg servrce of the same effected on them
and sending his report in that regard _ | e

It is respectfully subrnltted that Show Cause Notrce dated 6 1 2023 was |
served on Respondents. 5 to 9 by the Chamnan/Dlstrrct -collector, L
Vrllupuram District Level Coastal Zone Management Authorlty, '
VlllupuramunderSectlon 5 of the Enwronment Protectlon Act 1986

It is respectfully submrtted that as per CRZ notlﬁcatlons of 1991, 2011
any activity falling mthm the CRZ area requrres prlor clearance of the
concerned State or: Unlon Terrltory Coastal Zone Management'
Authorrty Commencmg of any act1v1ty w1thout such approval/ .
clearance from the Mlmstry Wlﬂ be vrolatlon of CRZ norms and' |

punishable under Sect1on 15 of Env1ronment (Protectron) Act 1986‘ .

which provrdes penalty for fa111ng t0 comply w1th or contravenes any of o

the provisions of the Act or Rules/N ot1f1cat1on orders etc. _ .
It is respectfully subrrntted that hence v1de Show Cause Notlce dated L
6.1.2023, the Respondents 5 to 9 Were d1rected to show cause Wrthm 15.

days from the date of recelpt of the notrce as. to why penal act1on for. .

offences punlshable under Sect1on 5 of the Envrronment Protectlon Act
1986 as amended should not be taken agamst them as occup1er for |
vrolatmg the prov151ons of Sectlon 15(1) and 16(1) of the above Act and‘ |
why directions should not be 1ssued for closure of the ﬁrm stoppage of |
'powersupply,etc R B
It is respectfully submrtted that Sth Respondent in hrs reply dated nil has
| stated that he is a ﬁsherman and hlS bulldmg Was constructed on or
before 2008. He states that h1s concrete house Was bu11t by the
government since he was one among those affected by Tsunarm The S‘h
Respondent states that after the vrsrt of the J omt Commlttee he apphed
for CRZ map to Inst1tute of Remote Sensmg (Tam11 Nadu State Remote 5
sensing Applications. Centre) Anna Umversrty, Chenna1 — 600 025 |

India and received quotatlon frorn the sarne In furtherance to the same :

District Environmental Engineer, -

Tamilnadu Poltution Control Board g sznp? g?mé"?” |
 Vilfupuram - 605 602, | S z-%, A
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the 5™ Respondent approached the Tam1l Nadu Coastal Regulation Zone
Management Authonty for CRZ clearance But he is not able to obtain
regularisation on account of the stay in force on Office Memorandum
- F.No. 19~27/2015-—IA IH V1de order passed by the Hon’ble High Court
Madurai Bench i m WMP(MD) No: 6666 02021 in WP(MD) No.8866 of |
2021. The 5 Respondent has spec1ﬁcally denied _usage of ground water
since there 1s no bore Well 1n the guest house He states that his house is
a guest house and not a resort He further states that he is running his
y house as per the norms of Incredrble Indla Bed & Breakfast/ Home stay
L :estabhshments The 5 Respondent subrmts that he has obtained fire
:_hcence sanltary certlﬁcate Commercral Water Tax, FSSAI Licence,
etc. from concerned govemment department and has been renewing the
same regulariy R L
It is. respectfully subm1tted that 6 Respondent in his reply dated nil has |
 stated that he isa ﬁsherman and Ins ‘building was constructed on or
before 2008 He states that h1s concrete house was built by the
government smce he was one among those affected by Tsunami. The 6"
_Respondent states that after the visit of the Joint Comm1ttee he applied
_for CRZ map to Instltute of Remote Sensing (Tamil Nadu State Remote
sensmg Apphcatlons Centre) Anna Umversrty, Chennai — 600 025,
India and rece1ved quotatron from the same. In furtherance to the same,
'the 6 Respondent approached the Tam11 Nadu Coastal Regulation Zone
| _Management A_uthorlty__for CRZ-- clearanc_e..But he is not able to obtain
regularisation'.on account 'of the S_t;a;y‘_ in force on Office Memorandum
F.No. 19-27/2015~IA 111 V1de order passed by the Hon’ble High Court
_ -:Madural Bench 1n WMP(MD) No 6666 of 2021 in WP(MD) No.8866 of
.2021 The 6 Respondent has speclﬁcaliy denied usage of ground water
_-srnce there is no bore well in the guest house He states that hlS house is
a guest house and not a resort He further states that he is running his
__house as per the norms of Incred1b1e Indla Bed & Breakfast/ Home stay
establishments. The 6 Respondent submlts that he has obtained fire |
11cence sanrtary certlﬁcate Cornmermal Water Tax, FSSAI L/tcence

V’

District En ronmantai Esfgeiz | S :
Tomilnach Pﬁ;ﬁi‘”"é&“&& L \ILUPPURAM DISTRICT
Vil upm’ B . R -_ VILUPPLIRAM
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 Digtrict Ervironmental Engineer,

etc. from concerned gove@ent_-;'depaafh'ent andhas ._be__en_rene_vving the
same regularly. S .. i s "

It is respectfully subnntted that 7th Respondent 111 hlS reply dated
25.01.2023 stated that he is' a ﬁsherman and that he Iost h15 house to
Tsunamr He has further stated that he converted h1s house to a home
stay and rents it to tourists to generate add1t10na1 1ncorne out of it. The
7" Respondent approached the governrnent to subrnrt apphcatron to
obtain CRZ permission 1 to reguiarlze hrs buﬂdmg However on account
of the stay in force on the Ofﬁoe Memorandum F No 19—27/2015-—IA I
vide order passed by the Hon’ble ngh Court Madurat Bench 1n WMP
(MD) No.6666 of 2021 in WP(MD) No.8866 of 2021, the T
Respondent could not get h1s property regularlsed He has also
submitted that his property 1s a small house converted mto 5 rooms and
that it is not a resort. R L e

It is respectfully subrnrtted that Sth Respondent in hlS reply dated
25.01.2023 stated that he 1s a ﬁshermanand he started constructrng a
residential house in his property srtuated at Ch1nnaMud1a1arChavady
He has further stated that due to the 1ssues ralsed by government
officials, he has stopped the constructron at the foundatlon Ievel itself.
He has stated that the buﬂdrng proposed is not a resort but an 1nd1v1dua1
house for residential purpose and the sarne was stopped in January 2022
itself. He has submitted that he erl start further construcuon of his
house only after o‘otarnrng necessary approvals ﬁorn the concerned -
department. _ ' '. | ,' SERE

It is respectfully subrn1tted that 9th Respondent in hrs reply dated
25.01.2023 stated that he 1s a ﬁsherman and he lost his house durmg
Tsunami in 2004. He has stated that the govermnent supported in
reconstructlon of his house Wthh Was constructed as an RCC burldmg |
Later in the year 2008, he converted hlS house mto horne stay in order to
generate  additional mcome Subsequently, . the & 9th Respondent |
approached the government to subrrnt apphcatron to obtarn CRZ

permrssron to regularlze h1s buﬂdmg However on account of the stay

Tarmilnady Pollution Control Board N rju'}gy asmgg ] 3}“@:@&?

Villupuram - 605 6E1. R DB AM
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in force on the Office MemOrandum-F.No.19-27/2015-IA.III vide order
passed by the _.Hon’b'le High'Cozu.It,;Madurai Bench 1n WMP (MD)
No.6666 of 2021 in WP(MD) No.8866 of 2021, the 9% Respondent
could not get his propeﬁy' 'reglilarised.'He has also submitted that his
property is a small house converted into 5 rooms and that it is not a
resort. o _ |
Under the above 01rcumstances it is humbly prayed that this Hon’ble
National Green Tr1buna1 may be pleased to pass such further or other orders
as this -Hon’ble Trlbunal ‘may . deem fit and proper in the facts and

circumstance of this’ case and thus render JU.Stlce

. VERIFICATION
I, C.Palani,. IAS,Dlstrlct : _C'olllecto_'r ‘and District Magistrate of
Villupuram District, iVil'lu-p'u'n*:u'n',' ‘solemnly affirmed on this 16™ day of
February 2023 at VAil"li:lpurafn do hereby submit that the above contents are
true to the best of my knowledge and belief through records.

 “DISTRICE-COLLECTOR

* AND DISTRICT MAGISTRATE,
.~ VILLUPURAM DISTRICT,
VILLUPURAM.

Solemnly affirmed onthis =~
16™ day of February 2023 at o
Villupuram and signed

his name in my presence.

Before me.

= @sstrzct Emzreﬁmemui Engineer,
~ Tamilnady pollation Control Board
o \!eiiupuaam 605 602.
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“From _ .
“Thiru.D: Mohan, N i _|stricf Envjronmental Engineer, iﬁ% oS
District Collector, PR ~ -+ Tamil Nadu Pollution Control Board, A
T Viwppuram. 1 Viluppuram.
12[5—588520 9136[2023 “Dated03-02-2023
Sir, : SR
Sub: - ""':_'Petttlons = Petttlon received from Thiru.A.Suresh and four
iothers - = Request for appropr:ate action — Petitions received

~ forwarded — Reg. .
' Petition - received “from ‘ThiruA.Suresh and four others,
| .Chlnnamudallyar chalady kuppam, Vanur tafuk, Viluppuram
. 3'.'.'_D|str|ct Dated: 25.01. 2023

rd

| invite your attention to the reference cited.

The petitions received as per thz’ reference cited is hereby forwarded for
necessary action at your end. Further, | instruct you to take necessary action and send the
action taken report directly to the petitioners and send the same to this office.

Encl: As above

VISWANATHAN.N
for District Collector,
vV illupuram.

Copy:

1. ThiruA Suresh S/o.Arumugam, Chinnamudaliyar Chavady kuppam, Vanur Taluk,
Viluppuram District.

2. Thiru.S.Irusappan S/0.Chellappan, Propnetor—-M/s Mermiad Resort-2, Swamikoil
Street, Chinnamudaliyar chavady kupparn, Vanur Taluk, Viluppuram District.

3. Thirulyyanar S/0.Ammasai, Kizhakku I'heru,Ch:nnamudaIzyar chavady kuppam,
Vanur Taluk, Viluppuram District.

4. Thiru.P.Loganathan S/o0.Pavavdaisamy, Propnetor-M/ s.Mermiad Resort~1,
Swamikoil Street, Chmnamudailyar chavady kuppam, Vanur Taiuk, Viluppuram
District.

5. Thiru.K.Vinayagam, Fishermen Vlilage Panchayat Chinnamudaliyar Chavady
Kottakuppam, Vanur Taluk, Vlluppuram Distrlct

Signed by Viswanathan.n
 Date: 03-02-2023 15:09:46
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Thrru P.Loganthan (P1)

" slo.P. Pavavdarsamy

Proprietor - M/s. Mermnad Resorts—1 h

*Swarikoil ‘Street :
““Chinna’ Mudathyar Chavady Kuppam
i ”r'Vanur Taluk Vlllupuram Dtstnct - 605104

- The.:Chairman::+ : : E _
~‘District Level - Coastal Zone:Management: Authority -

Villupuram

Respected Sir, ..
. Sub:.:Replyfo: your show ‘cause notice - regs::
Ref: Proc.No.F.OA.No.473/2022fNGT(PB)/CRZ Violation/DCZMAVPM -dt.06.01.2023

) Refer to your show .cause notlce dt 06 01 2023 from your ofﬁce was. received on
16 01 2023 and very sad to know the lnfon"natlon _given in it and denied ai! the
allegatlons and averments contalned |n your shew cause notlce and other than those

that are specsfca!ly admltted here

1 The v"vorla'i-ytra's known the 2004 Tsunami wave and the lives lost and
" cannot forget or -'ig'ﬁdre“th'é'- suffering o’f’“ th'ééé who Have lost’ their “relationships
“and 'possess;lOns It ls no exaggeratlon to say that we are a part of it. At the
same " time the government and NGO’s ‘were elso in support of us. Hence we
‘always’ remember the government and NGOs and what they have done We all

" know that the' govemment helped us’ by convertlng our houses which were huts
into’ concrete houses W|th the ald recelved at that time. As Uriversal World of
":-Aurovde is near our town and the Collector who was the District Collector at
"that fime - adwsed 1o make houses as rest houses for many travelers from

‘abroad and generate ‘income. The recommendatjons of the district collector gave

PWW‘

light to us who' were Ilvmg in poverty W|thout livelihood.



2 Nltmzs a fact that after that we were foroed :nto poverty due to the
encroachment of sea creatures on our shores and the rams and storms The
government knows it very weil No one can. deny that our bussness has been_-
compietely crippled even though we have protected ourseives frorn sea eroslon
by building barriers along the. coast Durlng that tlme some people suppor’ted fo
beautified our house and rmproved the factlitles and created stable income and
job opportunities for us. W:th the _income and jOb opportunlt[es that we have
received for the last 8 years, when we are - recoverlng from ‘our:*.past’ troubles
and debts, this show cause: notlce of yours seems {o: have put - us: -under the

influence of a tsunami wave. -

3 EMy building was construoted on or before 2008 it IS this government that
built concrete houses for us. who were affected by the tsunaml Everyone knows
very “well “that “our fishermen communlty Iacks educatlon and secur:ty So there is
no legal knowiedge about CRZ regulatlon 2011 mentloned in thelr notlce After
visited by the Joint Commlttee m our area and Observatlon and Conciusnon of
the Joint Committee is “These resortslburldmgs constructed (P1 P2 and P3) in
CRZ-ll area is a permtssrble actw:ty as per CRZ notzf’catron,_2011 and requnre_
prior CRZ clearance from Minlstry of Envuronment Forest and Cllmate Change
_New Delhi”. Hence we have apphed for CRZ rnap to Inststute of - Remote

Sensing (Tarml Nadu State Remote sensang Applrcatlons Centre) Anna Unrversuty,

Chennai-600025,  India and recelved_ quotation from __,__t__h_e___ same. authonty :
(Reference: Lr No IRSIAUIMN!CZMP/T NISept-57 __.._.dt 29!09/2022) Thereafter we
approached Tamll Nadu State Coastal Zone Management Authonty (TNSZMA—Indta)
for CRZ clearance and submittlng our appilcat:on for obtalnlng CRZ permlssmn
1o regulanze my burldmg But we came to know that there was a stay rn force
for the Offlce Memorandum FNo 19—27.'2015-EA III wde order passed by the
Hon’ble High Court Madural Bench m 'WWP (MD) No 6666 of 2021 in WP
(MD) No. 8866 of 2021. Hence aII our, possable approach 1o regularlze my

P LOW)

building came to an end. '_
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L We specn“ cally demed that usage of ground water. There is ho borewell
__"'m our guest house and not usmg ground water The Local Mumcrpaf Authonty
supphed dr:nkmg water regularly arad sometlme water suppiled by private parties.
___We who worship the sea as our goddess would give our Iives to protect it

_ _and would never pollute rt

strongiy demed that we are runnmg “resorts ' in your notice. Resorts
mean aplace designed to provrde recreatlon entertalnment and accommodation
especnally to vacationers. My house Tuns as a boardlng ‘house as guest house.
We are having 4 rooms and ‘maximum’ 6 rooms in house in the 1000 sq.ft,
area. We have converted .our. oid houses for the guest stay. We are running
our houses as per the norms of Incredlble lndla Bed & Breakfast / Home stay

estabhshments (Government of lndla Mrn:stry of Tounsm - H&R D1v:sron)>

" 'What is bed and breaklast scheme?

_ Bed & Breakfast (B&B) means prowdlng shelter and food services to the
guest in ‘an Estabhshment It refers ‘to a scheme in Wthh rndmduals can stay
overnight, have - breakfast in the ‘morning,  and pay the bil. Hence, we have
obtained Fire Licence, Sanitary Cenificate, Commercial Water Tax, FSSAI Licence
_ an_d____etc from concerned government department and renewing the same

”reguiarly.
At the same time, it is very _painful that their notice mentioned these
violations only ‘in - Chinna ‘Mudalliyar Chavady Kuppam area. Without any prior

clearance / approval from ‘Ministry “of Forest and Climate Change, New Delhi as




per CRZ Not:ﬁcatron 2011 there are more than 100 guest houses constructed
and operatlng in the coasta! area of Kottakuppam vallage and more than half of
the sea waves are in the state of failmg msrde the guest houses and also |
don't understand’ ‘why they don‘t notlce that more than 15 guest houses are
constructed and operating wuthout any prior clearance s approval ‘from Mmlstry of
Forest and Climate Change, New Deihl as per. CRZ Notlﬁcatlon 2011, in Chinna
Mudalhyar Chavady Kuppam area They report that we . oniy alone are a threat
io coastai defence management Many of them are fun by polltlmans and

government off' cials with money. power whlch |s true

Hence ‘considering the above,{j hereby request you to kmdly ‘Wwithdraw
your show cause notice and help .us for obta:mng necessary approval /
permlssmn from the concem Department to regulanze olir house. Desplte of the
same if your good office was not satlst“ ed. wnth our reply and proceeding with
the penalty or punishment then we dont have any option to end our life inside

the said premises as we dont_ h_ave_ a_n_y_ -.other_opt_lon_s.leﬂ.?

Enclosures: (photocopies)

Application for CRZmaptotnstrtute ofRernoteSensmg Chennai.
Quotation from institute.-io'f:'Ft'e'rn'ote"' S'e:ns'in'o,'.:;Anna ‘University, Chennai.
Hor'ble High Court Madural Bench order o

'Gmdehnes of Incredlb!e Indla Bed and Breakfast I Establlshments

R S 7+ B N

Sincerely yours,

(P Loganthan)
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Mermaid Beach Resorts
No.26 South Street,
Kottakuppam - 605104 ,
Vanur-TK, .
Villupuram Dt.. -

To, o

The Director,

Insititute of Remote Sensmve "
Anna Umversrcy |
Chennai. '

Dear Sir, S
Sub : Tssue of NOC 'Ceftificte From Hi’gh 'Tide Line for
My Mermald Beach Resorts Sltuated at KottaKuppam Village,

Vanur Taluk, Vlllupuram Dt—Reg

I request you to Issue “NOC” Cei’tiﬁcete High Tide Line as per CRZ

Guide line for the following
Mermaid Beach Resorts }
I am also preferred to pay necessary fees for the same

Thankmg You |

- Your’s Faith Fully
LRSS et e e T e

(?r/,,)//

PROPERITIER
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Insbtute of Remote Sensmg

(Tamli Nadu State Remote Sensing Applications Centre)
Anna University
Chennal -'600 025, india

Prof -‘Dr "D. Thtrumalalvasan .

Director - 3 ‘

nﬁ B G2
Lr. No. IRSIAUIMNICZMP ISept..,«sri . 29/09/2022
To |

M/s. Mermald Beach Resorl/
No.26, South Street,””
Kottakuppam — 605104

Vanur Taluk Villupuram Dlstrlc(

Sub Preparation of local lev Z map and C . Report as per CRZ Notification
2011 for the site of Merr ald Beaé\ Reso s in Kottakuppam Village, Vanur
Taluk, Villupuram District, Tamil Nadu - Quotation — Reg.

Ref: Your letter for CRZ map requisition dated 28.09.2022
Dear Sir/Madam, -

With reference to the above ‘the quote for the fol!owmg scope. of work is as given
below:

SL L : NatureIType ofWork ' Amount in Rs. -
No. : o - P
1.  |Preparation of loca{.Ievel'CRZ map and CRZ Report as per; Rs. 1,00,000/-
CRZ Notification 2011 for the site of Mermaid Beach Resorts in| (Rupees One Lakh
Kottakuppam Village, Vanur Taluk, \fllupuram District, Tamil only)
Nadu
2. GST@18% Rs. 18,080/~
: ? (Rupees Eighteen
thousands efily)
Total ‘Rs. 1,18,000/-
; : (Rupees One Lakh
: Eighteen = |
Thousands only)

The terms and conditions for carrying out the above work is attached as Annexure-
{. On acceptance of the above offer, you are requested to send us the approval letter
along with work order in the enclosed format(Annexure-il), addressed to The Director,
Institute of Remote Sensing, Anna-University, Sardar Patel Road, Chennai 600 025, Tamil
Nadu, Ind?/and a scanned copy of the same may kindly be sent to the mail id

navamerzi®gmail.com.
% Q,a‘jav
DIR CTOR

Director
hstitute of Remote Sensing

Anna University,
'Chennai - 600 025.
Office: 91-44-2235 8151, 2235 8152, Fax: 91-44-2235 2166, Email; dlnrs@annaunlv edu, dtvasanZZ@gmaai com




S Institute of Remote Sensing
: {Tamil Nadu State Remote Sensing Applications Centre)

- . Anna University

Chennai - 600 025, India

Prof. Dr. D. Thirumalaivasan,
Director R

’ ANNEXURE -1
Terms and Conditions for preparation of local level CRZ map in 1:4000 scale

1. | Scope of Work: | a. Preparation of local level CRZ map and CRZ Report as per CRZ
Notification : 2011 for the site of Mermaid Beach Resoris in
-| - Kottakuppam Village, Vanur Taluk, Villupuram District, Tamil Nadu

b. Superirh'pdsi_tion - of A?Proposed 'Project Details based on
georeferenced CAD Drawirjg_given by the client

c. Superimposition -of HTL/LTL/Coastal Regulation Zones and
Ecologically Sensitive Areas as per CRZ 2011or IIMP 2011 or 1PZ,
2011, as required !

d. Eje_Eiverébles: Two cc')p;ies of Maps and Report as per CRZ
Notification 2011.

2. | Duration a. Field work: Within a period of one month from the date of receipt
of payment at University

b. Map, Report Preparation and Submission: Within' a period of one
month of from the date of completion of Field Work '

3. i Payment 100 % advance péym_ent as per Universi{y Norms
4. | Travel and| Airfare, Boarding,'Lodgin'g(if required) and vehicle for Field Survey is
Logistics exclusive of the payment indicated in the quote and is to be arranged

by the client for TWO of our Staff from Institute of Remote Sensing,
Anna University - ' ‘

5. | Responsibility a. The CAD drawing for the proposed development at site is to be

of Client provided by you for georeferencing and superimposition onto
© | HTLATL Map . L o

b. Necessary permission if any required is to be obtained from

- concerned authorities for smooth conduct of Field Survey

¢. Services of a responsible officer/staff with site knowledge is to be

made available during field visit

d. The responsible officer/staff, shall identify the Field Survey Team

in identifying project location/boundary and proposed project details

e. Cadastral / Village / Ward Map from the concerned authority in the

state is to be provided by the client.

f. Relevant revenue docfuments-supporﬁng the status of site are to be

furnished, if required. : ‘ J

7Y % A
DIRECTOR
Director
- dristitute of Remote Sensing
Anna University,
Chennaj - 600 025.

Oifice: 91-44-2235 8151, 2235 8152, Fax: 91-44-2235 2166, Email: dirirs@annauniv.edu, divasan22@gmail.com
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BEFORE mH; MADURK] BERCH OF MADRAS HiGH Coury 5;%9
i wrsk;;i Qrﬁgxnni duriﬂdibfgbﬁ } ~—

f:i@@gwrkhe ?athleth day of April Twn Thousand ard Twenty One

PRF‘%EN’I‘

WMFiWDI NG . sass'cx 021 e

. N
& ﬂPfND) No 8866 of 2021

FATIMA | T PETIT1@NER/ PETITIONER
Vi

UNION OF INDIX -
REP BY ITS . SmCW@TﬂﬁY_
MINISTRY OF B VIRONME
FOREST BND CI TE :
PARYAVARAN BHA%RN, JUR aaca, ' o o
NEW DELHI- 11@ GD? e RESBGNBE&T% RESPO&BENT

Tﬁrswﬁ:ﬁmmm .

:?;c1rrum§Lances stated - there1n
I - Sy : “the High. Cau:t may be pleased

tc atay ‘the __U . ﬁedﬁnfflce _ g1 }.

the ZeSpoén : s } : 1 3

1A.TIT, per S disposal of ‘the Writ ivion.

ssle ca Wit of Certlorarilc:“ ng fer
Dnaent culmlnat*ng in Office menorandum dated

ig. 02 ?021 baaznna number F.Ne.19-27/2015-1A. ITI, guash the same.

ORDER This. petitioen coming. up for Oxders on tn;s day, upon
perusing the pebition and the affidavzt filed in suppert thereaf and
upon hEdfan the. arguments of Mr.A.YCGESEWARAN, Advocate for the
petitionsr sad of M/s.L.VICTORLYA GOWRZ, Additional Solicitoer
General of India on bepalf of the Respondent, While acmwtting the
Arit Petition, the court made Fhe followwnq order:- ‘

[Order of the Court was madETber;s,SIVEGNAﬂaH; J., ]

Heard Mr.A.Ybgeshwaran, lesrned - Counsel appearing for the
peticioner.

hItpy Awww bz i gov infisdis’
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Fevpral is on the ground -thHat the Office Memoran dum
atinisss j:ed due Lo - lack BF'JurJ.sdwc icn, ,33 a ,
ne ?ui—r}verrrﬁﬁwa- sta tﬂt@r -"Wn0t1f1~cat1 ok el -

dated 14.55. 955
‘»:1' that* t.xe fi‘dt"i.'lfza‘.&_dﬁ'

: ub ,_quent'»_g, another @ffice Memaratignm s
 issued .on similar .L_LI'!ES as that - of the IMPUgnEd 0ffice ME’nDra‘}gbm
dated 12. 1z, 2{}1

whwm nas ‘been SJb“mun“tT"
dateé _,2’! . Thése weré also b ;
‘,fc'—'{‘“a_ Ehat 3 s.ta.tu-
soamulled or gilutdd by .
issued a starutory ol '-flcaticn dates
prﬁamble ©E " the notifi r‘af'ion, the dec:lsmn of
€ OThBr decisicns of the Hon'b_!.e Supreme Court
-the nemrlcatsc}w provides a wa.ndow of X months
15 T y for environmen b2l clearance by way of
ty of this not: fication was put to
Sench of this Court in the- cadse
nment  Pr ‘t_ct:‘ o Assocz.at:.on Vs, the Union of

amended Dy foll"ﬁ

'vgemer;naun

it is & one Cime measure, the

£t the: matt : v way of the impugned notificstien,
the reszaoncen* Kas: ncw :oll—backed and Issued an OFffice Memorandum

by PrD‘-’ldlng post  facto Clearance for such projects and in the
impugned Office: Memorandum, thereis & reference to the decision of
the Hon'ble Suprems Court “in Alembic Pharmaceuticals Vs. Rohit
Prajapat:;. & Ors, [2020" WL oled online. 8C 347]), by referring to certzin

observations mage by ‘the Hon'ble Supreme Court as resgards closura of
1qdastr1es and conseguences thereof

.5-. EXima Facie, we are ‘of the view that this obkservation is a
selective guoting  of _the Judgment without noting the ratic
dgecidendi, whieh cap be  culled .out from Paragraph 24 of the
judgmest. In psragraph 27 of ‘the judgment, it has been held that
allowing ex posg facte clearance wounlid essentially condone the
mpﬁngebggﬁ-a}fﬁmwv industris) activiries without the grant’ of an

23
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FOREST AND CLIMATE CHF!NGE
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NEW DELHI- 1310 0063.

+1. C.C.

to M/S.A, VOGESHNARAN, Advocate

SR No 3602
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- Date
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Annexure -A

. ™

" Government of India
~Ministry of Tourism
~ (H & R Division)
Guidelines for Approval and Registration of
Incredible India Bed & Breakfast/ Homestay Establishments
Introduction : -

1. Hotels and other.shpplemmfary accommodation are an integral part of a
tourist's visit to a place and the services offered by them can make his/her visit
memorable. With the aim of providing comfortable Home Stay Facilities of
Standardized World Class Services to the tfourists, and to supplement the
availability of accommodation in the Metros and tourist destinations, Ministry of
Tourism will classify fully operationa! rooms of Bed & Breakfast/ Home Stay
Facilities as "Incredible India Bed & Breakfast/ Homestay Establishments”. The
basic idea is to provide a clean and affordable place for foreigners and domestic
tourists alike including an opportunity for foreign tourists to stay with an Indian
family to experience Indian customs aend traditions and relish authentic Indian
cuisihe,

2. The Incredible India Bed & Breakfast/Homestay facilities will be categorized as
follows:- : -

_(a)Silver

“{b) Gold

3. The Regional Classification Committee, as specified in the guidelines, will inspect
and assess the Bed & Breakfast/Homestay Establishments, based on facilities and
services offered. The details of the standards, facilities, services and the
documents required for approval of such establishments will be as per these
guidelines,

4. The Incredible India Bed & Breakfast/ Homestay Establishments, once approved
by Ministry of Tourism, will be duly publicized.' A directory of all such approved
establishments will also be prepared, so as o enable domestic as well as foreign
tourists to live in a homely environment and to take advantage of the scheme. In
addition, efforts will be made to organize short term training in hospitality trade
to those who - would -~ opt for such training.
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Detailed Guidelines -

1. The c!assificﬁﬁon for Incredible India’ Bed & Breakfast/ Homestay
establishment will be given only in those cases where the owner /promoter
of the establishment along with his /her family is physically residing in the

~ same establishment and letting out minimum one room and maximum six
rooms (12 beds), '

"2. The scheme will be on bed and breakfast basis and charges will have to be
levied accordingly. The type of breckfast to be offered will have to be
specified, the charges will have to be displayed and the visitors will have to
be informed in advance so as to avoid unnecessary dispute.

3. Once an establishment applies for classification/ re-classification, it wili
have to be ready at all times for inspection by the Regional Classification
Committee. No requests for deferment of inspection will be entertained.
4, Classification will be valid for twa years from the date of issue of orders
or in case of reclassification from the date of expiry of the last
classification provided that the application has been received within the
stipulated time i.e. 3 months before the expiry of the last classification.
5. Incredible India Bed & Breakfast/ Homestay Esteblishments applying for
classification will have to provide all the information supported by required
documents as per the following formats: .

a) Application format as at Annexure -I.

b) Checklist of facilities as at Annexure -IT.

¢) Undertaking as at Annexure -XIT, -

6. The application fees payable for - classification/reciassification of
ITB&B/Homestay will be as follows for the Govt. of India. The demand draft
will have to be payable to" Pay & Accounts Officer, Ministry of Tourism,
New Delhi ”

Star Cate _gory For Ciassification/Reclassification
Silver - .7 | Rs. 3,000 '
Gold Rs. 5,000

7. An TIB&B/ Homesmy Esfobhshmen‘r will be classified following two stage
procedure, S .
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a) The presence of facilities and services will be evaluated against the
enclosed Checklist. (Checklist will have to be duly filled in and signed on
ali pages and submitted along with the application).

b) The quality of facilities and services will be evaluated by the Regional
Classification Committee. Due preference will be accorded to the homes,
which are able to provide Indian experience by way of Indian décor,
authentic and exotic Indian cuisine etc.

8. The Regional Classification Committee will consist of the following:
1, Regional Director, Indiatourism -Chairman.
2. Representative from TATO .
3. Representative from TAAL _
4. Representative from local Indiatourism Office.
5. Representative from State Tourism Department.

9. The Chairman and any 2 members will constitute a quorum. The
recommendation of the Committee will be approved by the Chairman Hotel and
Restaurant Approvai and CIassrfnca‘!'mn Commiﬂ'ee {HRACC).

10. Any def:aencig's/rtecfifimﬁons po'in'r'ed out by the Regional Classification
Committee will have to be complied within the stipuiated time which will be
allotted in consultation with the representative /représentatives of the
establishment during inspection. Failure to do so will result in rejection of the-
application.

11, The Committee may recommend to ‘the ‘Chairman, HRACC a category
either higher or lower than the one applied for. In case the category applied
for is higher than the one recommended by the Committee, then the
applicant will have fo deposit the required fee for the recommended
category. However, in case of the category recommended being lower than
the one applied for, fhen ﬂ'xer-e wul! be no refund of extra classification fee.

12. The IIB&B/HomesTay EsTabl:shment wsll be expected to maintain
required standards.at ‘all timés. The. Chairman, HRACC could authorize a
surprise inspection of the establishment at any time without previous notice.
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13. Any changes in the facilities of the TIBA&B/Homestay Establishment will
have to be informed to the Regional Director, Indiatourism Office, within 30
days. If any violation of this comes to the notice of the Committee then the
classification will stand withdrawn/terminated.

14. ANl cases of classification would be finalised within 30 days of the
application being made to the Regional Director concerned complete in all
respect.

15. In case of any dissatisfaction with the decision of HRACC, the
establishment may appeal to Secretary, Ministry of Tourism, Government of
India for review and reconsideration within 30 days of receiving the
cemmunication regarding classification/ reclassification, No requests will be
entertained beyand this period.

16. Ministry of Tourism, Government of India reserves the right to modify
the guidelines/?erms and conditions from time to time.

17. The rate of faxes for properfy elecfrrcnty and water to be paid for
clossified IIB&B/Hamesfay Establishiments will be those prescribed by the
appropriate authorities.

Note: Itemns No. 5 (¢), 6 8 and 15 may be sultably amended by the State
Govt. /UT. - _




57 | (=7 1099658951
5“’“5\9&?2’7 ’ Lot ol QL

| 30“%?

S o"CheIIappan S et
Proprietor - Mls Mermrad Resort—2 f ST v
'_Swam1k01t Street ' S _
Chinna’ Mudallryar Chavady Kuppam' :-f" i

_"'Vanur Taluk Vlliupuram Dlstrlct-~. 605104

R

i The Chasrman : g8 :
- -'Dlstrrct Level Coastal Zone Management Authonty

| Vlllupuram

'Respected Sir, _ =
, - Sub:s Reply to your: show cause” notlce - regs S o
- /1 oo Ref -Proc.-No.F.OA.No';473120221NGT(PB)ICRZ Violation/DCZMA.VPM - dt.06.01.2023

e

Refer to your show cause notice dt 06 01 2023 from your offlce was recelved on
16 01 2023 and very sad to know the lnformatlon given in it and demed all the
allegatrons and averments contamed |r1 your show cause not:ce and other than those

'that are specn’cally admltted here R

‘l The world was known the 2004 Tsunarm wave and the lives lost and
o cannot forget or |gnore the suffenng of those who have lost their relatlonshlps
' and possessrons It |s no exaggerat:on to say ‘that we are a part of it. At the
same time the government and NGOs were also in support of ‘us. Hence we
""'always remember the government ‘and’ NGO’s and what they have’ done We all
know that the government helped us by convertlng our houses which were huts
into concrete houses wrth the ald received at ‘that time. As Universal World of
":'Aurovﬂe JS near our town and the Collector who was the District Collector at

" '”that tlme advnsed to make houses as rest houses for many travelers from
."'_abroad and generate mcome The recommendatlons of the’ dlstnct collector gave

light to us ‘who were Ilvmg in poverty W|th0ut livelihood.




lt_is a fact that aﬁer that “we were forced rnto :poverty due
encroachment of sea creatures on our shores and the ralns and sto
government knows it very well No one can deny that our busmess hc

completely crippled even though we have3_j;protected ourselves from sea erosron

by buiiding barriers along the coast Dunng that _,_rme some peopie supported to :

beautified our house and rmproved the facrlrtles and created stable 1ncome and
job opportunities for us. Wth the :ncome and job opportunrtles that We have

received for the last 8 years when we are recoverlng from ou past troubles':' e

and debts, this show cause notrce ef yours seems to have put_ us under the_ii_'-

influence of a tsunami wave.

(My building was constructed on or before 2008 It Is this government thatf'_'_ o
built concrete houses for - us who were affected by the tsunaml Everyone knows |
very well that “our fi shermen commumty Iacks educatron and securrty So there rs _
no legal knowledge about - CRZ regutatron 2011 mentroned in therr notrce After-.__";
visited by the Joint Commrttee 1n 'our area and Observatlon and Conclusron of ' -
the ‘Joint Committee is “These resortslburldlngs constructed (P1 P2 and P3) mll'_.
CRZ-H area is a permrssrble actrvrty as per CRZ notrf' catron, 2011 and requlre_... :' X
prior CRZ clearance from Mmrstry of Envrronment Forest and Clrmate Change 8 :
New Delhi”. Hence we. have applaed for CRZ map to instrtute of Remote R
‘Sensing (Tamil Nadu State Remote sensrng Applrcatrons Centre) Anna Unlversrty _'
_Chennar—600025 _India and _from th same authorrty T
(Reference:  Lr. No IRS/AUIMNICZMPIT N!Sept—57__ dt 29/09/2022) _
) approached Tamil Nadu State Coastal Zone Management Authorrty (T NSZMA-Indra).'-' B

recelved quotation '

_Thereafter _ we _

for CRZ clearance and submrttrng our applrcatron for obtarnlng CRZ penmssron-___‘_:
1o regularrze my burldmg But we came to know that there was a stay m force
for the Off'ce Memorandum FNo _19-27!2015-1A III vrde order passed by the
Hon’ble High Court Madurar Bench mWWP (MD) No 666‘6 of 2021 in WP

(Ml_;t)_ No 8866 of 2021 _I-Eence all our possrble approach to regularrze my -

building came to an _e_nd.____ ':-':;-_3___;: -

-



- We speorf cally denred that usage of ground water There . is no borewell
rn.our guest house and not usrng ground water The Local Mun:crpal Authorrty
strpplred drrnkmg water regularty and sornetrme water supplred by pnvate parties.
We who worshrp the sea as our goddess would give our. lrves to protect it

_ ‘and would never pollute rt

.I strongly denred that we are runnrng resorts in your notrt:e " Resorts
' ‘mean’ aplace desrgned to provrcie recreatron entertarnment “and accommodatron
""espec:ally to vacatroners My house runs as a boardrng house as glest house.
We are having 4 rooms . ‘and  maximum 6 rooms in house in the 1000 sq . ft,
_area, We have oonverted our old houses for the guest stay. We are running
| our houses as. per the nomrs of Incredrble Indra Bed & Breakfast / Home stay

_establzshments (Government of Indra Mrnrstry of Tourrsm - H&R Drvrsron) l

" What is 'bé'd' and bre'a"kfast scheme‘?

Bed & Breakfast (B&B) means provrdrng shelter and food services to the
guest in an Establrshment lt refers to a scheme in whrch individuals can stay
ovemrght have breakfast i the mormng, and pay the bill. Hence, we have
| obtarned Frre chence Sanrtary Certrfrcate Commercral Water Tax, FSSAI Licence
and etc from concemed govemment department and renewing the same

' .-'regularly -
At the same time, rtrsvery _painful that their notice mentioned these
violations "only in'-Chinna ~Mudalliyar C'hava'dy Kuppam area. Without any prior

clearance / approval from Mrmstry of Forest and Climate Change, New Delhi as

MM cov7




' per CRZ Notlﬁcatlon 2011 there

constructed and operattng wrthout any pnor clearanoe I approva! from Mrntstry of
~ Forest and Cllmate Change, : New Delhr as per CRZ Notn" catlon 2011 in . Chinna

_ Muda!hyar Chavady Kuppam area They report that we only alone are a. threat_

to coastal defence management. i Many of them are run by pohtlcrans -and -

government offcrais with money power wh[ch rs true O IR T B

Hence consrdenng the above (m":‘hereby request you to kmdly wuthdraw_; |

your show cause notlce and help _.us" for obtalnlng":"" necessary approval R

permlssron from the concern Depa'rtment to regularrze our house Despzte of the_ :

same if your good office was .;n” tlsfed w1th our reply and proceedlng with -

the penalty or pumshment then we dont have any optlon to end our ilfe ;nSIde._- :

the said premises as we- dont have any other optlons Ieft\

Enclosures: (photocopies)

Applcation for CRZ map ’10 inS’ﬂtUte '0_ Remote Sens:ng, Chennar SR
Quotation from Institute of Remote Sensmg, Anna Unlversny Chennar f' "
Hom'ble High Court Maduraa Bench orde': § _ o _

e w N o

'"'"Gmdelmes of Incredlble india Bed artd'-"Breakfast -:l: Establlshments

& Srncerely yours R

(S irusappan)




" Institute of Remote Sensing
{Tamil Nadu State Remote Sensing Applications Centre)
- Anna University

Chennai - 600 025, India

__Prof. Dr.D. Thirumalalvasan,

Director R
Lr. NO.IRSIAUIMNICZMPITﬁISept-—-S"'f s L 29/09/2022
To. |

M/s. Mermaid Beach Resort§,
No.26, South Street,””
Kottakuppam — 605104~ _
Vanur Taluk, Villupuram District”

Sub: Preparation of local level CRZ map an:d CRZ Report as per CRZ Notification
2011 for the site of Mernfaid Béaén 'ReSOf{S in Kottakuppam Village, Vanur
Taluk, Villupuram District, Tamil Nadu - Quotation — Reg.

Ref: Your letter for CRZ map requisition dated 28.09.2022

Dear Sir/Madam,
With reference to the above, the quote for the following scope of work is as given
below: L
SL Nature/Type of Work AmountinRs.
No. ' ‘ pd
1. |Preparation of local level CRZ map and CRZ Report as peil Rs. 1,00,000/-
CRZ Natification 2011 for the site of Mermaid Beach Resorts in| (Rupees One Lakh
Kottakuppam Village, Vanur Taluk, Villupuram District, Tamil only)
Nadu
2. GST@18% Rs. 18,000/-
: {Rupees Eighteen
L thousands efily)
Total o Rs. 1,18,000/-
(Rupees One Lakh
Eighteen
Thousands only)

The terms and conditions for camrying out the above work is attached as Annexure-
I. On acceptance of the above offer, you are requested to send us the approval letter
along with work order in the enclosed format(Annexure-ii), addressed to The Director,
Institute of Remote Sensing, Anna University, Sardar Patel Road, Chennai 600 025, Tamil
Nadu, Indibg/and a ‘scanned copy of the same may kindly be sent to the mail id

navamcrzi@gmail.com. _ :
/f\ 1
i /‘) _‘&,
D ég;TOR

| 1
{u Director _
fistitute of Remote Sensing
Anna University,

B SRS ' Chennai"ﬁooozs'
Office: 91-44-2235 8151, 2235 8152, Fax: 91-44-2235 2166, Email: dirrs@annauniv.edu, dtvasan22@gmail.com

g
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Institute of Remote Sensing
{T amil Nadu State Remote Sensing Applications Centre)

Anna University

Chennai - 600 025, India

" Prof. Dr. D Thlrumalalvasan

*  Director R
- 'ANNEXURE - |
Terms and Conditions for preparation of local level CRZ map in 1:4000 scale

1. ] Scope of Work: | a. Preparation of local level CRZ map and CRZ Report as per CRZ
Notification 2011 for the site of Mermaid Beach Resorts in
Kottakuppam Village, Vanur Taluk, Villupuram District, Tamil Nadu

b. SuperimpoSit'iOn of Proposed Project Details based on
georeferenced CAD Drawing given by the client

c. _Supé:rimpositio:n' of 'Hi’LlLTUCoastal Reguiation Zones and
Ecologically Sensitive Areas as per CRZ 2011or IMP 2011 or IPZ]
2011, as required

d. Deliverables: TWo copies of Maps and Report as per CRZ
Notification 2011. -

2. | Duration a. Field work: Within a period of one month from the date of receipt
of payment at University

b. Map, Report Preparation and Submission: Within a period of one
month of frorn the date of completion of Field Work

3. | Payment 100 % advance payment as per University Norms
4. | Travel and | Airfare, Boarding, Lodging(if required) and vehicle for Field Survey is
Logistics exclusive of the payment indicated in the quote and is to be arranged

by the client for TWO of our Staff from Institute of Remote Sensing,
Anna University

5. | Responsibility a. The CAD drawing for the proposed development at site is to be
of Client provided by you for georeferencing and superimposition onto
HTL/LTL. Map

b. Necessary permission if any required is to be obtained from
concerned authorities for smooth conduct of Field Survey

c. Services of a responsible officer/staff with site knowledge is to be
made available during field visit

d. The responsible officer/staff, shall identify the Field Survey Team
in identifying project location/boundary and proposed project details
e. Cadastral / Village / Ward Map from the concerned authority in the
state is to be provided by the client. _
f. Relevant revenue documents supporting the status of site are to be

furnished, if reqmred
—@ } A (2o
DIRECTOR
,;,19 Director
stitute of Remote Sensing
Anna University,
Chennaj - 600 025.

Office: 91-44-2235 8151, 2235 8152, Fax: 91-44-2235 2166, Email: dirirs@annauniv.edu, divasan22@gmail com _
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Annexure -A

Government of Indm
Ministry of Tourism

(H & R Division) |
Guidelines for Approval and Regismfion of
Incredible India Bed & Breakfast/ Homesfcy Establishments

Introduction

1. Hotels and other . supplementary accommodation are an integral part of a
tourist’s visit to a place and the services offered by them can make his/her visit
memorable, With the aim of providing comfortable Home Stay Facilities of
Standardized World Class Services to the tourists, and to supplement the
availability of accommodation in the Metros and tourist destinations, Ministry of
Tourism will classify fully operational rooms of Bed & Breakfast/ Home Stay
Facilities as “Incredible India Bed & Breakfast/ Homestay Establishments”, The
basic idea is to provide a clean and affordable place for foreigners and domestic
tourists alike including an opportunity for foreign tourists to stay with an Indian
family to experience Indian customs and traditions and relish authentic Indian
cuisine,

2, The Incredible Indm Bed & Breukfasf/Homes?ay facdmes will be categorized as
follows:-

_(a)Silver

“(b) Gold

3. The Regional Classification Committee, ass;aec:ﬁed in the guidelines, will inspect
and assess the Bed & Breakfast/Homestay Establishinents, based on facilities and
services offered. The details of the standards, facilities, services and the
documents required for approval of such establ:shmen‘rs will be as per these
guidelines. :

4. The Incredible India Bed & Breakfast/ Homestay Establishments, once approved
by Ministry of Tourism, will be duly publicized. A d:recfory of all such approved
establishments will also be prepared, so as to enable domestic as well as foreign
tourists to live in a homely environment and to fake advantage of the scheme. In.
addition, efforts will be made to organize short term training in hospitality trade
to those who would copt - for such training.
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E e - J
Detailed Guidelines -

1. The classification for Incredible India Bed & Breakfast/ Homestay
establishment will be given only in those cases where the owner /promoter
of the establishment along with his /her family is physically residing in the
same establishment dnd letting out minimim one room and r_naximum six

rooms (12 beds). - :

‘2. The scheme will be on bed and breakfast basis and charges will have to be
levied accordingly, The type of breckfast to be offered will have to be
specified, the charges will have to be displayed and the visitors will have to
be informed in advance so s to avoid unnecessary dispute.

3. Once an establishment applies for classification/ re-classification, it will
have to be ready at all times for inspection by the Regional Classification
Committee, No requests for deferment of inspection will be entertained.

4, Classification will be valid for two years from the date of issue of orders
or in case of reclassification from the date of expiry of the last
classification provided that the application has been received within the
stipulated time i.e. 3 months before the expiry of the last classification.

5. Incredible India Bed & Breakfast/ Homestay Establishments applying for
classification will have to provide all the information supported by required
documents as per the following formats:

a) Application format as at Annexure -I.

b) Checklist of facilities as at Annexure -II.

c) Undertaking as at Annexure -IIX.

6. The application fees payable for classification/reclassification of
IIB&B/Homestay will be as follows for the Govt. of India. The demand draft
will have to be payable to" Pay & Accounts Officer, Ministry of Tourism,
New Delhi ", .

Star Cn‘regory. For Classification/Reclassification
Silver | Rs.3,000
Gold .| Rs.5,000 -

7. An TIB&B/ Hdmééfay"_ESfdblishheﬁf' :will be classified following two stage
procedure, oo '
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a) The presence of facilities and services will be evaluated against the
enclosed Checklist, (Checklist will have to be duly filled in and signed on
ali pages end submitted along with the application).

b) The quality of facilities and services will be evaluated by the Regional
Classification Committee. Due preference will be accorded to the homes,
which are able to provide Indian experience by way of Indian décor,
authentic and exctic Indian cuisine etc,

8. The Regional Classification Committee will corisist of the following:
1. Regional Director, Indiataurism -Chairman.
2. Representative from TATO .
3. Representative from TAAT.
4. Representative from local Indiatourism Office.
5. Representative from State Tourism Department.

9. The Chairman and any 2 members will constitute a quorum. The
recommendation of the Committee will be approved by the Chairman Hotel cmd
Restaurant Approval and Classification Committee (HRACC).

10. Any deficiencies/rectifications pomfed out by the Regional Classification
Committee will have to be complied within the stipulated time which will be
allotted in consultation with the representative /representatives of the
establishment during inspection. Failure to do so will result in rejection of the
application.

11. The Committee may recommend to the Chairman, HRACC a category
either higher or lower than the one applied for, In case the category applied
for is higher than the one recommended by the Committee, then the
applicant will have to deposit the required fee for the recommended
category. However, in case of the ca'regor'y récommended being lower than
the one applied for' The.n ‘rher-e wnll be no refund of extra classification fee.

12. The IIB&B/Homes?ay Esfabhshment wdl be expected to maintain
required standards at all timés. The' Chairman, HRACC could authorize a
surprise inspection of the establishment dat any time without previous notice.




[

o -._4_' .

13. Any changes in the facilities of the IIB&B/Homestay Establishment will
have to be informed te the Regional Diréctor, Indiatourism Office, within 30
days. If any viclation of this comes to the notice of the Committee then the
¢lassification will stand withdrawn/terminated. -

14, All cases of classification would be flﬁal'lsed within 30 days of the
application being made to fhe Regronai Dlrec‘ror' concerned complete in all
respect.

15. In case of any dissatisfaction with the decision of HRACC, the
establishment may appeal to Secretary, Ministry of Tourism, Government of
India for review dnd reconsideration within 30 days of receiving the
communication regarding classification/ reclassification. No requests will be
entertained beyond this period.

16. Ministry of Tourism, Government of India reserves the right to modify
the guidelines/terms and conditions from time to time.

17. The rate of taxes for property, electricity and water to be paid for
classified TIB&B/Homestay Esfabhshmenfs will be those prescribed by the
appropriate authorities. :

Note: Itemns No. 5 (c), 6, 8 and 15 may be suxtably amended by the State
Govt. /UT.




From:
Thiru. Iyyanar, (P3) -
S/o0, Ammasai,
Kizhakku Theru, Chinna Mudaliar Chavady Kupparn
Vanur Taluk, Villupuram District,

To,
The Chairman,
District Zone Management Authority,
Villupuram.

Sir,

Sub: Reply to your show cause notice under section 5 of
E(P) Act 1986 as amended. -
Ref: Proc. No. F.0A. No. 473/2022/NGT (PB)/CRZ
Vlolatlon/DCZMA/VPIVI/Z043 daied 06-01-2023

I sﬁbmlt to state that I am 3fd é;a-lleratlon fisherman living at the above
address and doing fishe'rman‘ work.-ln thls regard due to the disaster happened in
the year 2004 due to Tsunémi\ we have lost bﬁr"houses and belongings and even
our family members which was a sad event wi#niessed' by everyone.

Whereas to reéb’Ver from the said "sﬁ'ffériﬁgs, out of the love and affection
towards our community the local GoVérnmeﬁt and some good hearted peoples,
and NGO helped us to recover from the 'disaster. The then Government of
Tamilnadu reqdered their full support which enable us to reconstruct the
vanished house by TSuha'rh’i”:and'Wé '-'feﬁiaéea it with a RCC building and lived
with our Family.

Wh'ereas thoughwewereslowlyrecoverlngfrom the disaster, but to due
to natural '(_:a'la'mitiés such :'a's ralnandstorm,we have been often losing our
income as fi'sherma.ﬁ'éﬁd..eir'ezn'lsdr'sﬁe'-:'.ci:rh.é puShéﬁ to avail loan with high interest
to run our family. Th’iis the income generated from our fisherman work is not

sufficient, even some time we were not able to provide food for our children.
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Though this be'ing. the féte of .th'.é 'fi.shér.rnan. community living in our village
but in the surroundin'g villages 'the'. iécal -ﬁSherman people were generating
additional income fror the local and foreign tourist who come to visit Auroville.
In this regard in the .year 2008 in order t'.o uplift our livelihood the then
Respected Collector of Villupuram gavé‘s__ﬂgg’e:;ﬁo'n to generate additional income
by converting our héuSé into home .s't':ay and '.:to: renting out to the tourist who
were visiting Aufoiriﬁé .ér.l.d'-iové. to .'e.nj'oszr fh'eif s'fay in the local house with sea

view..

o _ CSin'c'éJ'élii' Vil.lag.é: 'i's_' closetotheweliknown tourist place of Auroville and
due to the flow of local .aﬁd f.ofé'i"gh-tbur'.is.f, :aﬁd':_'as.;' per the suggestion given by the
then Collector of Villu'pu'rarh”,. dﬂring.'.hi:.s. ws1t to ﬁllage encouraged us to modify
our premises as home stay, to generate 'additioﬁal income. As per his advice some
of the local fisherman who were suffe’rin'g' daily for their bread and butter
converted the our houses into home stay and started generating additional
income, such that we were slowly recovering fforn the poverty and it was helpful
for the education and live hood of our family.

Whereas in a view to's'.uppiort".du'r -aétiﬁties the then Collector with the
help of the GOVérnmei;thé‘}:é .-al.so maae 'cénﬁéﬁt roads, street lights and filled
rocks on the bay a.s' ‘suits __'fbr' the | tourxst ‘people. Thus we using the said
infrastructures renovated bljfhdﬁéé‘é 1nto 'h:ofné Es'tay and rented to the tourist

and generated permanent additional income out it,
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Whereas.ou.t' of theaddltlonal iric':'o.m:e -de'nerated we have been slowly
recovering but suddenly the said show cause notiCe issued by your office shocked
our entire community who were just now started to uplift our livelihood and
education of our children. Though it’s a hard truth that our community were not
well educated and welI.vers'ed in'.local 'rule:s ‘and regulation, since we are
spending most our ume at sea, hence we are very sad to hear that we have
violated the CRZ rules and regulatlon .

_ We the ﬁshermen communlty are known for worshlppmg the sea as our

= God hence we' never pollute or aIlow to poHute by any means. Slnce the house is

situated after the belt of rocks laid in the sea and the 20 feet cement concrete
public road. We through running pillar to post on enquiry came to know that the
construction of my house which was used for running home stay “L’Ambay Cafe”-
(P3) comes under permissible under the-perhlission of Costal Regulation Zone,
notification for which the CRZ permission can be obtained by submitting
necessary documents.

In this regard, we also approached the Government Department for
submitting our applications for"obtai'ﬁ'ihg :'the' CRZ permission and to regularize
my building. But we came to know that there was a stay in force for the Office
Memorandum F.No. 19- 27/2015 AT Vlde order pbassed by the Hon’ble High
Court Madurai Bench'in' WWP (MD) No 6666 of 2021 in WP(MD) No. 8866 of

2021. Hence all our p0551b1e approach to regularlse my building came to an end )
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Whereas 'o‘n'th:e .petsonalﬂinSbectiou'of our village and the surrounding
village may reveal that there are more than 100 hotel, restaurants, guest houses
and resorts were running. Those are the e'st'eblishments owned by Politicians,
Government officers and rich people-u}ho have money power. But they were
smoothly running their business without'an'y' hassle or disturbances from any
one, but the drasttc actlon taken agalnst us: for just converting our small
fisherman house into a home stay made us to’ thlnk that the Government was
_neglectmg our commumty by pushmg us to run for our livelihood as slitting the
.throat of our commumty o

Moreover the property where the: home stays activities are carried on is a
small house converted into'5 rooms but in your said show cause notice it is
wrongly mentioned as Resort which is not true. And for running the home stay
we are not taking any ground water as mentloned in your notice.

Hence considering the above(i hereby request to withdraw your show
cause notice and kindly help us for Obtéihin'g' necessary permission from the
concern Department to regularise our house. Despite of the same if your good
office was not satlsﬁed with our reply and proceedlng with the penalty or
punishment then we. CIOHL have" any optlon to end our life inside the said

premises as we don’t have any other optlon left)

Date.-25-01-_2023'3f e
Place: Chinnam’uda‘liar’ChaVady :'. _: o ' A cH i B
' Y (Iyyanar)
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We the village people of Chinna Mudialar Chavady Kuppam do

hereby inform that are some fisher houses converted to home stay such

as Mermaid and LAmbi Bay were running in our village. Out of the revenue
generated by the home stay our livelihood were uplifted
The guest who were staying in the home stay were also purchasing

local items from the }ocal shops in our village, out of that many families
were who were depehdlng on that revenue were benefitted. Our village

people were not facing any problem or issues due to the running of the
home stay neither the guest not mamng any pollution in our village.
Enclosure: The mgna’chres of local people.
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We the v111age people of Chinna Mudialar Chavady Kuppam do

"'.'5:hereby 1nforrn that are some ﬁsher houses converted to home stay such
Looas Mermald and LAmbl Bay were runnlng in our v111age Out of the revenue
_generated by the horne stay our livelihood were uplifted.

“The guest who were. staylng in the home stay were also purchasing

" :.'local 1tems from the local shops in our village, out of that many families
' -_jwere Who were dependmg on that revenue were benefitted. Our village
people were not facmg any problem or issues due to the running of the

homie stay nelther the guest not making any pollution in our village.
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Thiru. A Suresh, (P4)
- S/o, Arumugam

No. Chinnamudaliar Chavady Kuppam, .
Vanur Taluk, Villupuram : '

~The Chairman, o
District Zone Management Authorlty
= Vxllupuram H v

Sub RepIy to your show cavse notrce under section 5 of

- E(P)Act1986 as amended

~Ref: Proc. No.F,0A: No. 473 /2022/NGT (PB)/CRZ
Vlolatlon/DCZMA/VPM/ZOZS dated 06-01- 202:»

I submlt to state that I am 31‘d generatlon flsherman 11V1ng at the above

_ address and domg flsherman work(ﬂ thls regard for my personal use I have

started constructlng a re51dent1al house 1n rny property situated at Chinna
Mudialar Chavady But due to certaln 1ssues ralsed by the government officials
durmg their v151t 1n our v111age 1 have S opped ‘my construction at the basic
foundation level 1tself Meanwhﬂe 1 have recerved your show cause notice
regarding my explanation - _

In this regard I hereby submlt that as mentioned in your show cause notice
the building proposed to be constructed for new resort under construction- -(P4)
is not true. The said constructlon is onIy started for my individual house for
resxdentlal purpose and the same Was stopped 1n January -2022 itself. Hence I
have not violated any CRZ regulatlon '

1 hereby submit as informed by the government officials I will further start

tne constructxon of rny house only after obtalnlng necessary approvals from

your show cause notlce and not to take any legal action against me and kindly

help e for obtalmng necessary permlssmn frorn the concern Department to

regularlse my house> '

" Date: 25-01- 20?3 R AR SR : ]
Place: Chlnnamudahar Chavady S 7%( %@@&,

{Suresh)
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From:

Thiru Devaraj (P5),

S/o0, Ezhumalai ;
Chinnamudaliar Chavady Kuppam,
Vanur Taluk, Villupuram

To, |
The Chairman,
District Zone Management Authority,
Villupuram.

Sir,

Sub: Reply to your show cause riotice under section 5 of
~E(P)Act1986 as amended.-
Ref: Proc; No. F.OA. No. 473/2022/NGT (PB)/CRZ
V1013t10n/DCZMANPM/7023 da‘red 06-01- 2023

T submit to state that I am 31‘d g"e-neratlon fisherman Imng at the above
address and domg flsherman work; In t‘hls'r'egar'd due to the disaster happened in
the year 2004 due to Tsunami we have lost our houses and belongings and even
our family members which was a sad event witriessed by everyone.

Whereas to recover from the said sufferings, out of the love and affection
towards our community the local Govérnment and some good hearted peoples,
and NGO helped us to recover frem' the disaster. The then Government of
Tamilnadu rendered their.' full sup'por't'. which enable us to reconstruct the
vanished house by Tsunami and we replaced it with a RCC building and lived
with our FarniIV

Whereas though we were slowly recoverlng from the disaster, but to due
to natural calamltles such as ram and storrn ‘we have been often losing our
income as flsherman and even some tlme pushed to avail loan with high interest
to run our family. Thus the-_mcome generated -from our fisherman work is not

sufficient, even some time we were not able to provide food for our children,
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,
Though this b:é'ii.lg. the..fat'e"of.'the .:fi's':he'rma.n' community living in our village
but in the surrounding villages the local fisherman people were generating
additional income from the local and foreign tourist who come to visit Auroville.
In this regard in the year 2008 in order to uplift our livelihood the then
Respected Collector of Villupuram gave suggestion to generate additional income
by converting our house into-home _sfay and to renting out to the tourist who
were visitiﬁg Aurovﬂle and love fb én‘jbjf fh‘eir": stay in the local house with sea
view. |
2 Smce our Vlllagem close tothe wellknown tourist place of Auroville and
due fo the flow of Io'c'él and fore1gn tourlst a:n'd as per the suggestion given by the
then Collector of Villupuram, during his v151t to village encouraged us to modify
our premises as home stay, to generate additional income. As per his advice some
of the local fisherman who were suffering daily for their bread and butter
converted the our houses into home 'stay-:and started generating additional
income, such that we were slowly récb'vériﬁg'.ffdm the poverty and it was helpful
for the education and live hood of our family.

Whereas in a view to support our activities the then Collector with the
help of the Government'_}_i.av:e_'é_l.sl_c') __rﬁa'de'tehi;_ént roads, street lights and filled
rocks on the bay "és .s..u'it's for the 't'oiuﬁs:'.c people. Thus we using the said
infrastructures renovated our housés into home stay and rented to the tourist

and generated permanent additional income out it.




Whereas out of t'.he. -acldltio'nel 1ncorne generated we have been slowly
recovering but sudde‘lﬂy the said show Caus'e ﬁjotice issued by your office shocked
our entire community who were just now started to uplift our livelihood and
education of our children. Though itsa hertl 'trﬁth that our community were not
well educated and well versed in local rules and regulation, since we are
spending most our time at sea, hence we are very sad to hear that we have
violated the CRZ rulee and r.egulat'ion. - .

We the ﬁshermen commumty are known for worshipping the sea as our
God, hence We never pollute or allow to pollute by any means. Since the house is
situated after the belt of rocks laad in the sea and the 20 feet cement concrete
public road. We through running pillai‘"to 5pbst on enquiry came to know that the
construction of my house which was used fot running home stay “L’Ambay Bay
Resto Cafe” (P5) comes under permissible under the permission of Costal
Regulation Zone, notification for which the CRZ permission can be obtained by
submitting necessary documents.

In this regard, we also approe'chetl -.the ‘Government Department for
submitting our applications for obtaining the CRZ permission and to regularize
my building. But we came to know +‘1af there was a stay in force for the Office
Memorandum F.No. 19- 27/2015 IAIII v1de order passed by the Hon'ble High
Court Madurai Bench in WWP (MD] No. 6666 of 2021 in WP(MD) No. 8866 of

2021. Hence all our p0351ble approach to regularlse my building came to an end.
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- yw Where‘as.ori: the 'pé'r.s(:mal'.- inspe(ifidn of our village and the surrounding
_villagé may reveal that there are more than 100 hotel, restaurants, guest houses
.'an.d resorts were running. Those are the establishments owned by Politicians,
Government officers and rich people who have money power. But they were
smoothly running their business withoit any hassle or disturbances from any

one, but the drastic action taken- 'agaihs't' us for just converting our small
fisherman house into a home stay .made"u's to think that the Government was
neglecting our commumty by Dushmg us to run for our livelihccd as slitting the
throatofourcommunlty i

Moreover the bfoperfy 'v;rhére the hdr:ﬁé stays activities are carried on is a
small house converted into 5 rooms but in .-Your said show cause notice it is
wrongly mentioned as Resort which is'not trie. And for running the home stay
we are not taking any ground water as mentioned in your notice.

Hence considering the above, I hereby request to withdraw your show
cause notice and kindly help us for bbtainirig necessary permission from the
concern Department to regularise our house. Despite of the same if your good
office was not satisfied with our reply and proceeding with the penalty or
punishment then we" don’t :liav_e_f'a}nljr':opt:i_éh to end our life inside the said

premises as we don’t have any other option left.

Date: 25-01-2023 & o
Place: Chinnamudaliar ChéVad'y. _. R R (X;fw'g

(Devaraj)




